361 Re. Question

14.20 his.
RE. QUESTION OF PRIVILEGE

PROF. MADHU DANDAVATE (Raja-
pur) : Incidentally,  may I know what
happened about my Privilege Motion, Sir ?

MR. DBPUTY SPEAKER : Yes, one
minute. Since you have raised it.......

PROF. MADHU DANDAVATE : Are
you giving your ruling, Sir 2.

MR. DEPUTY SPEAKER : Yes, I am
giving the ruling. Since you have raised
it.

Prof. Madhu Dandavate and Shri Ram
Yilas Paswan have given notices of question
of Privilege against Shri P. Venkatasubbaiah,
Minister of State in the Ministry of Home
Affairs for stating in the House on 30 April,
1982 that he was laying on the Table of the
House the Report of Backward Classes
Commission, 1980 along with Action Taken
Report thereon, but Action Takem Report
was not attached with the Report, Prof.
Madhu Dandavate has contended that
Minister’s statem=nt constitutes a breach of
privilege of the House. Shri Ram Vilas
Paswan has contended that the Minister
had tried to mislead the House.

Sim‘lar notices were given by Sarvashri
Ram Vilas Paswanand Jaipal Singh Kashyap
dwing the last session.

On 30 April 1982, Shri P. Venkatasubbajah
l2id on the Table of the House a *“Memoram
dum explaining action taken on the Report-
of the Szcond Backward Classes Commis-
sion” in which it was stated inter alia that
‘“the recommendations made by the Com-
mission raise important and complex issues
which have w.de and deep implications for
the country as a whole™ and that ““the Central
Government have forwarded the Report of
the Commission to the various State Go-
vernmants for obt&ining their views. On
receipt of their replies the Czntral Govern-
ment will give further consideration to the
Report..”
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A similar question of priviledge was raised
in 1974, when the Report of the Sugar
Industry Inquiry Commission together with
an action-taken M™emorandum was laid
on the Table of the House in ‘A ugust, 1974.
Prof. Madhu Dandavate had then stated
that “instecd of indicating the action taken
by Government on the recommendations
of the Inquiry Commission, the action-
tdken Memorandum read inmter alia: ‘In
view of the sizeable financial outlay and
complex «dministiative issues involved,
Government would need some more
time to examine the matter in detail ard
arrive at a decision”.

In that case, my distinguished predeccssor
Mr, Speaker G.S. Lhillon did not give his
consent to raise the matter in the House.

[ agree with my distinguished predecessor,
No question of privilege is involved. Con-
sent urder Rule 222 is not given.

1t is Speaker’s ruling.

PROF. MADHU DANDAVATE : That
mears, ‘Inaction Report’ is to be considered
as action Report.

MR. DEPUTY SPEAKER : Now, Mr.

Paswan.

14.24 hrs.

Discussion on the Report of the Backward
Classes Commission, 1980—Contd.
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